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~IGH COl.JRT OF DELHI 

NOTIFICATION. 

Delhi, the 18th August, 2009 

No. 277 RulesfDHC.--:-In exercise of the power 
conferred by Sections 122 and 129 of the Code of Civil" 
Procedure, 1908 and Section 7 of the Delhi High Court Act, 
1966 (Act 26 0(966) and alJ other powers enapling it in 
lhis behalf, the High Court of Delhi, hereby makes the 
foHowing amendments in Chapter II of the Delhi High Court 
(Original Side) Rules, 1967 ;-

1. The following shall be substitute~ for the existing 
clause (29) ofrule 3 :-

"(29) To secure the attendance ·ofwitnesses and take 
proceedings against them for failure to 
comply with the summons as provided 
under Order XVI of the Code and to record 

'\ 

evidence and decide objections as to 
tions in examination-in-chief, cross-exarn~ 
nation and re-examination." 

2. The following shall be substituted for the 
clause (38) of rule 3 ;-

"(38) Applications for enlargement or 
of time including applications to 
the right to file the written statements 
replies or applications seeking extension 
time for leading evidence and foreclosin2' 
the right to lead evidence." 

3. The following shall be inserted as clauses (56) to 
in ruld and the existing clause (56) shall be 
bered as clause (66) ;-

"(56) Deal with and decide applications 
Order I Rule 2 and/or an application 
Order I Rule 3A and/or Rule 6 ofthe 
Civil Procedure; 

!57) Deal with and decide applications 
Order I Rule 10 of the Code of Civil Proce­
dure; 

(58) Decide applications under Order IT Rule 
ofthe Code of Civil Procedure; 

(59) Decide applications seeking discharge 
the counsel; 

(60) Decirde application.s seeking exemption 
filing original' documents along with 
. pleadings or seeking leave to file documen~ 
at a lqter stage; 

(61) ,. Decide applications under Order IX Rule 
and Rule 7,ofthe Code of Civil Procedure; 

(62) To register and issue notices/summons 
suits under Order xxxvn of the Code'and 
to decide· applications under Order XXXVll 
of the Code except applications under Order 
XXXVII Rule 3(5) and Rule 4 of the Code; . . . 

(63) To decide applications seeking extension of 
.-time to"file"theCoUl1 fee; 

(64), 'To pass orders pertaining to renewal of Fixed 
Deposits where ?loney is deposited 
ant to an 0rder passed in any proceeding 
·a Court·9n the Original Side; 

(65) To issue notice (not decide) applications 
,. UI).ger Section 14 and Section 17 of the 

tration Act, 1940 . and direct the 
( s) to file the record of arbitration in Court ;" 

Note :-These Amenari).entl) shall come into Force 
the date ofth.eir publication in the Gazette. 

Sy Order of the Court, 

RAKESH KAPOOR, Registrar 
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